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mert in this matter. Whether the
State Government’s facilities to man
a big frontier of that nature are ade-
quate, is a different matter altogether.

*358. [The questioner (Shri Guru-
dev Gupta) was absent. For answer,
vide cols. 2127-29 infra.]

*359. [Transferred to the 30th Nov-
ember, 1965.1

Gancir. CoMmMITTEE REPORT oN COOPE-
RATIVE FARMING

( SHRI M. M. DHARIA:}
*360. { SHRI K DAMODARAN:
{ SHRI YELLA REDDY:

Will the Minis.er of COMMUNITY
DEVELOPMENT AND COOPERA-
T.ON be pleased to state:

(a) whether Government have re-
ceived the report of the Gadgil Com-
mittee on Cooperative Farming; and

(b) if so, whether Government
have considered and taken a decision
on the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI B. S. MURTHY): (a) Yes Sir.
Copies of the Report have already
been placed in the Parliament library.
A summary of the main recommenda-
tions of the Committee is laid on the
Table of the House.

(b) Copies of the report have been
circulated to the State Governments
for their views, The main recommen-
dations of the Committee have also
been discussed at the recent Confer-
ences of Registrars and State Ministers
incharge of Cooperation generally en-
dorsing the recommendations. Fur-

+The question was actually asked
or. the floor of the House by Shri M.
M. Dharia.
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ther action is being taken in consul-
tation with the Planning Commission.

STATEMENT

Summary of the main recommenda-
tions of the Committee of direction
on ccoperative farming

(a) General.—1. The programme of
cooperative farming directed in the
main, towards the solution of prob-
lems presented by the class of small
or ‘“uneconomic” cultivators in the
Indian economy. The number of fami-
lies in the countryside in this class
ig very large and the area of cultivat-
ed land controlled by it is estimated
at no. less than 15 per cent. of the
total. Programmes as those of tech-
nical assistance and of cooperative
credit and marketing find the greatest
difficulty in serving this clasg effec-
tively. The lang surface controlled
by them is, therefore, even less well
used than the average and the class
suffers from a very high degree of
underemployment. Cooperative joint
farming by bringing together, under
one management, lands held by 3
large number of uneconomic holders
creates a 'and base on which techni-
cally efficient and economic opera-
tions become possible.

2. Efficient management of pooled
lands implies that the total inout of
labour on the cooperative joint farms,
for the same types of productive enter-
prise, is less than that on scattered
individual holdings of which they are
composed. The development of poo'-
ed land resources will absorb some
labour in the initial stages and if such
development results in intensifying
agricultural actfivity, there would be
some permanent increase in the level
of demand for labour on the coopera-
tive joint farm. Sooner or later, co-
operative joint farms even when they
succeed in considerably improving the
use of pooled lands, find agricultural
activity insufficient to employ the pool
of labour in the families composing
the membership of the cooperative
farming society.
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3. The poo ing of lands affords an
opportunity to the cooperative, the
pooling of labour may be said fo pre-
sent it with a challenge. Though ini-
tially a joint cooperative Iatming so-
ciety is direcied mainly towards farm-
ing and agricuiture, it must as a con-
tinuing organisation, be loocked upon as
a business which is set up with cer-
tain pooled resources and which is
under compulsion to undertake diver-
sified economic activities for the fuller
utiisation of its pooled resources of
labour.

4. The potentialities of this form
0! grganisaiion to solve the problems
of small farmers must be widely re-
cognised and a sufficiently large num-
ber of groups of such farmers must
be encouraged to form societies and
must be carefu'ly guided and assisted
in the period of development. Non-
official leadership and official technical
and financial assistance must work
together in thig cause.

5. Categories of farmers, other than
small holders, may aiso form jo:nt
cooperative farming societies and these
may achieve a much better utilisation
0° pooled resources through joint
effort. However, the national pro-
gramme of cooperative farming is not
directed essentialy towards these.
“This is because even ag independent
-units they can achieve a minimum
level of efficiency in the use of resour-
ces, take advan’'age of land partici-
pate in national programme of deve-
lopment; and because specially strong
efforts and strong motivation are
needed to make a guccess of their
joint farming. Moreover, experience
showg that in many instances the for-
Tation of societies by members of
other categories is wrongly motivat-
ed. Therefore, it is imperative to
frame the programme in such a way
as to give the leas’ scope for gsuch
opportunities. The scheme of conces-
sions and aid should, therefore, bhe
framed specifically in re’ation fo the
needs only of societies of uneconomic
‘holders.
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(b) Leadership.—6. It 1s imperalive
that non-official leadership should
take an increasingly active interest
in the programme. In particular, the
support of non-official leaders of the
cooperative movement itself, leaders
of political parties bel.eving in the
efficacy of the programme, members
of panchayati raj ins 1tutions and cons-
tructive social organisations, is essen-
tial to create a widespread under-
standing of the raison d’etre of the
programme and to dispel the doubts
arising from hostile propaganda which
has not hitherty been countered effec-
tively.

7. In this, the cooperative leadership
has a  primary responsibility. It
should cncourage and sustain  the
programme, so that, by the results
achieved and by its own example, it
can educate and influence othe lea-
derg of opinion towards a fuller
understanding of the possibilities of
this programme. In particular, the
National Coopera ive Union of India
shou'd crystallise non-official zcoopera-
tive ovinion for this purpose and for-
mulate a programme of action in con-
sultation with the State Cooperative
Unions. The National and Siate Co-
operative Union  should constitute
standing’ committees for this purpose.

8. Panchayati raj institutions, whi<h
play an importan. role in the prepar:-
tion and implementation of schemes of
rural development should pay parti-
cular attention to thig programme.
Every effort should be made to as-
sociate ‘he memberg of these institu-
tions with the programme.

9. The programme should also draw
assistance from constructive social
organisations. Leadership of such
agencies ig particularly valuable when
societies are formed by landless lab-
ourers. In such cases the association
of such agencies should not only be
promotional and educative, but agiive
guidance and assistance should also
be provided in the day-to-day work-
ing of the societies.
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10. In certain areas, the programme
of cooperative farming has begun to
create 1ts own leadership. For the
growth of such leadership, formatlion
of federations of cooperative farming
sncietleg at the district and state leve.s
is important. These federations wowd
not only mobilise public opinion, but
wculd also serve to disseminate know-
leddge of techniques of management
and operation. As the programme
gathers momentum and the number
of district and state level federations
increases, a national federation of
farming societies may be formed. Such
a federation would be necessary by
the last year of the 4th Plan.

(c) Membership.—11.  Aiten ion
shoulq be focussed mainly, onfarm-
ing societies among small and medium
cultivators, as they require the bene-
fits of cooperative act.vity most. How-
ever, the programme need npot be con-
fined .o any single type of society.

12. Where societieg are formed with
a heterogenous membership it is of
utmost importance to limit the inter-
est and returns of bigger farmers,
through a sys em of distributing in-
come which fully safeguardg the in-

terest of members participating in
farm operations.
13. A cooperative farming society

should not subserve the interest of a
restric.ed group of families to the
detriment of that of other members.
Howe~er, there appear obvious ad-
vantages in drawing members from a
similar background, who face similar
problems. The danger in such socie-
ties is two-fold. They may either be
formed to avoid tenancy and ceilings
legislation, or, in cer ain cases, the
members of the dominant family or
families, may deliberately exc'ude
otherg from membership.

14. Where the members have lived
in independent households and main-
tained separate cultivating units, they
may constitute the unit of member-
ship even though they belongz to one
family subject to two important safe-
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guards_ Firstly, under no circumstan-
ces, should minorg and non-working
persons be enrolled merely to fulfil
the minimum numerical requirements
of regsitration. Secondly, the number
of independent land-owning ‘iouse-
holds, cultivating their units separate-
ly, should, at least be the minimum
prescribed for the registration of a
society. In addition, it is absoluteiy
essential to ensure that attached and
landless labourers, who regularly wo.k
on the farm are enrolled to full mem-
bership of the society.

15. No change is necessary in the
present rule hat the number of ab-
sentees and pnon-working members,
taken as a group, should not exceed
25 per cént. of the total membershin.
In this connection, a working member
shou'd be considered as one who cb-
tains the major part of his employ-
men op the farm or other activities
of the society. Those who engage in
farm operations only for a few days,
by way of a ritual should not be
considered as  working  members.
Members engaged in supervisory func-
tions should be considered as working
members, subject to the condition
that the pnumber of members engaged
in supervision is not larger than that
strictly required for the organisation
and conduct of the activities

(d) Operatioral problems.—16. In
the case of societies organised by
small land owners, the 'and hase on
which the societieg operate is frequen-
tly very narrow. It is, therefore,
necessary that cooperative farming
societies operate on a wider and more
diversified economic base. This will
imply not only a more intensive vse
of the existing land resources, 'hrough
suitable changes in cropping oatterns,
techniques of cu'tivation and land im-
provement measures, but in addition,
the increasing creation of emplovment
opportunities for members through
agro-industries and other allied activi-
ties.

17. Befor= the registration of 1 <o-
city, members should fully unders*and
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the implications of joining togetner
and, in every case, the effort should
hc to pool fully the lands of membery
or to have a definite programme of
total poo ing by s.ages within a rea-
scnable time. As an exception, how-
ever, in a State like Kerala, where
the holdings of memberg are spread
over a wide area and the local terramn
makes their complete pooling difficult,
the society may decide which blots
should be poo’ed.

18. If, for any reason, the society
after registration feels that i1t 1s not
economic or worthwhile for 1t to oper-
ale or manage a particular plot of
land belonging to a member within
the general pool, 1t may make other
arrangements for itg management. All
the pooled "ands with a society need
not be managed in he same way or
administered by one set of persons.
The society is the “firm” which con-
trols many pieces of land and other
assets All major decisions regarding
those connected with risk  bearing,
investmen. and production will be
taken by the society; but it may for
greater convenience of management
split its total business into a number
of “plants”. Such special arrangement
is not to be confused with  partial
poo’ing, as in this case, the ultimste
directing authority and the bearing
of risks is that of the society.

19. In societies where partial pool-
ing has taken place, corrective mea-
sures should be applied without delay
to pool the remaining land of the
members Societies formed for the
development of a particular tract of
land, which formg merely a portion
of the land owned by members in the
area of operation of the society, should
nbt be encouraged unless members
take a firm decision to pool their re-
maining land. The actual process )f
pooling may, however, be phased in
a manner which the society, ag the
firm considers most appropriate.

20 Tt is desirable that consolidaticn
of holdings should precede or accom-
pany the organisation of  societies.
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However, the organisation of societies
even under existing conditions leads
to a measure of consolidation and
represents an improvement on pre~
vatling conditions.

21. In areas where consolidation of
land holdingg proceedings are being
conducted, the cooperative farming
society should be recognised as a
‘single uni.’ for purposes of conscli-
dation. Where the existing consolida-
tion laws do not provide for this, they
should be suitably amended.

22. The desirable size of a coopera-
tive farm depends upon a number of
factors; by and large the standards
prescribed by .he State Governments
have been a'ong the right lines. In
certain areas, the societies below the
prescribed minimum size were organ-
1sed. Formation of such  societies
should be discouraged.

23. For societies to work on a wider
economic base, programmes of agro-
industries should be considered as an
integral par: of their activities The
schemes for such activities should be
economically and technically wviable.
Where" ler possible, activities under-
taken by the societies should be dove-
tai'ed with the general schemes of the
area, Technical and Yfinancial assis-
tance should also be available to the
societies from the general scheme,

24. As the Limits on rent prescribed
under the tenancy laws of the states
vary, no uniform or rigid pattern for
the payment of a return for owner-
ship of land can be suggested for the
country as a whole However, in no
case should the return for ownership
of 'and exceed the limitg prescribed
under f1he tenancy legislation of that
State. Further, the income obtained
for land should not be larger than the
total rent obtained on the eve of the
formation of the society, i.e., the re-
turn for ownership should be frozen
at the initial level in the same manner
as rentg have been frozen under
tenancv laws.
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25. In the distribution of the sur-
plus, fu’'l regard should be paid to
basic cooperative principles. A larger
bart of the surpius should accrue to
members in relation to the extent to
which they actively participate in the
operations of the society. Relatively
lower priority should be given in this
watter to the contribution of capitai
assets, The bulk of the surplus should
be paid to members a5 bonug for
"work.

te) Train.ng and Education —26.
The proper training of secretaries of
societies as also their office-bearers
and members is of vital importance
to the programme. In the arrange-
ments made for the training of sec-
re aries, greater emphasis should be
given, in the existing six-months’
course, to job-training in accounts
and farm management. Special sfforts
should also be made to develop a
knowledge of improved 'agricultural
practices and skil’s in allied activi ies.
Where the secretaries of societies have
adequate agricultural experience, a
short training course of four to six
weeks, with special emphasig on ac-
counts and farm managemen‘, may be
organised.

27. The main responsibility  for
member-education should devolve on
the National anq State Cooperative
Unions and federations of cooperative
farming societies. The Government
should, however. make available tha
necessary financia' assistance to them
for carrying out thig work.

28. The Government and the Na-
tional and State Cooperative Unions
should formulate suitable measures to |
educate public opinion about coope-
rative farming

(f) Financial Assistan-e.—289. A rigid
pattern of assistance, unrelated to the
size of the farm, the resources of
members and specific proiects of deve-
lopment hag proved unsuitable. To be
be meaningful, financial assistance |,
should be re'ated to the long-term |
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plan of development formulated by
the society and the resources of mem-
bers. It should take into considera-
tion the requirements of the society
in their totality.

30. A societv, particularly of small
holders wou d require assistance, in
the initial stages, for promoting and
for establishing operations, which will
have to be obtained from outside,
i.e.,, in the form of assistance both
grants and loans, from Government.
On the other hand an  es ablished
society will require finances for deve-
lopment and current production and
other business needs. Al such re.
guirements should be met jn the nor-
mal manner from appropriate coope-
ralive financing ins itutions. In addi-
tion, there are also a number of spe-
cialised agencies, which look after
financing of particular activities appro-
priate to farming societies. It must
be ensured that assistance from  all
such agencies flows to cooperative
farming societies speedily and appro-
priate’y.

UNDER COOPERATION
PLAN

(1) ASSISTANCE

(a) Joint Fuarming Societies,--31.
The flat rate of Rs. 4,000 per
society prescribed under-the exis‘ing
pattern of assistance, which works
out to an average of Rs 40 per acre,
has proved inadequate. This was so
in spite of the “2rt that a  further
diversion of the loan component of
Rs. 3,750 made for construction of
godown-rum-cattle shed was also al-
lowed to be diverted for land deve-
lopment. Assistance for land deve-
lopment should therefore be related
to the size of the farm and provided
a' an average rate of Rs. 100 per acre,
subiect to a ceiling of Rs. 20,000 per
societv

32 No changes are necesearv in re-
gard of the quantum of share capital
participation by Government (Rs.
2,000) and the extent of managerial
subsidy (Rs. 1,200).
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33. Whilst the provision of Rs. 5,000,
for the construction of the godown-
cum-cattle shed is adequate, such as~
sistance should be given only after
an examination of the needs of each
society. For purposes of an overall
allocation of funds, provision might
be made for gbout 25 per cent of ihe
joint farming societies formed.

(b) Collective Farming Societies.—
34. As the needs of the collective
farming societies are greater both in
respect of overall requirements, and
investment per acre, assistance for
lang development may be provided by
Government at the rate of Rs. 150
per acre, subject to a ceiling of Rs.
30,000 per society.

35. As these societies are generally
in greater need of technical and
managerial guidance, which is difficult
to be found from within, the societlies
have generally to draw managers
from outside. In view of this, the

quantum of managerial suhsidy may
be raised from Rs. 1,200 to Rs. 2,100
per society, spread over a period

of 3 to 5 years.

36. As in these societieg difficulties
are experienced in raising share capi-
tal from members on a matching basis,
Government contribution to share
capital may be related to the capital
subs-ribed by the members. Subscrib-
ed capital may be collected from
members in insta’ments and the Gav.-
ernment contribution made as soon a«
the members have collected and paid
1/10th of the subscribed capital.

37. As most of the col'ective farm-
ing societies would need the facilily
of a cattle shed-cum-godown, overall
provision might be made, at the e
rent rate, for assisting about 80 ner
cent of the co’lective farming so-ieties
that are formed. Whilst the outlay for
the programme may be ca'culated on
the above lines, the State Governments
should assess the requirements of in-
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dividual societies and provide resour-
ces to them.

(ii) Assistance from other Depart-
ments

38. Cooperative farming societies
should be treated as single units for
purposes of assistance. Existing rules
and procedures, if necessary, should
be modified without any further
delay, where necessary. Intensive
efforts should also be made to ensure
that the resources of the develop-
mental departments are made avail-
able increasingly to cooperative farm-
ing societies.

39. Steps such as those taken by
Maharashtra Government, to provide
cooperative farming societies with
departmental resources for soil con-
servation  construction of community
wells etc., should be adopted by other
States.

40, For the Fourth Plan, instructions
have already been issued that 75 per
cent of the overall resources for pro-
grammes relating to poultry, pigge:y
snd dairying should be earmarked for
the cooperative sector. A further
reservation should take p’ace, in eiach

| State, to see that the requirements of

co-operative farming societies are
fully met and an integrated approach
adopted for the formulation of
schemes, providing of technical guid-
ance ete.

4]1. The Khadi and Village Industries
(ommission should review its existing
procedures and take measures {0
ensure that the benefits derived bv
societies in some areas are more wide~
ly spread. In certain areas, where a
large number of societies have been
formed, the Khadi and Vi'lage Indus-~
tries Commission should intensify its
aclivities,

42. Central Co-operative  Banks
shoulg direct their attention imme-
diately to providing short-term credit
t> co-operative farming socicties
according to their production plans.
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Asg short-term credit alone would not
be enough, medium term loans should
also be provided.

43. The Land Mortgage Banks should
provide long-term loans to co-opera-
tve farming societies. This will mean,
in many cases, amending the bye-laws
of primary land mortgage banks.

44, Members of co-operative farm-
ing societres may need short-term
consumption loans, as also loans over
a longer periog in order to meet
expenses connected with ceremonial
and contingent purposes, old debts ete.
As far as short-term consumption
loans are concerned, the practice
siggested to service co-operatives in
IADP districts shou!q be followed; i.e.,
lvans upto a limit of Rs. 50 per
niember should be advanced for con-
sumption purposes.

45. As the memberg pool their entire
land, a method should be evolved to
assist them in the repayment of old
debts and to meet ceremonial and
contingent expenditure. In regard to
old debts, it is suggested that, at the
time of admission of a member, the
society should obtain a declaration of
his debts. Where it is possible for
the society to secure the scaling down
of these debts, this should be done.
After this the society should assist
tl)e member ip discharging the debt
by advancing a loan to him amongst
his return for ownership of 'ang and
remuneration for work The loan may
be recovered in suitable instaiments.
Where the debts declared are heavy
and not easily repayable, the person
concerneq should not be admitted to
membership A similar procedure may
Le adopted by the society for provid-
ing loans to members for meeting
ceremonial and contigent expenses.

46. As the financing of co-operative
farming societies is the legitimate
tunction of the co-operative banking
structure, it is necessary for it to work
out the exact manner in which this
programme can be assisted. For this
purpose, it is essential to study
turther the various practices and pro-
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cedures currently followed for issue
or short, medium ang long-term loans.
The All India State Co-operative
Banks' Federation should set up a
small committee in consultation with
the All India Union of Land Mortgage
Banks to go into the details of this
question as a matter of priority.

to Questions

(g) Technical guidance—47. The
technical staff wviz, extension workers
of the block, special staff appointed
for co-operative farming, staff of
various other departments, have a
vital role in this programme The
technical and administrative guidance
provided to the societies should be
adequate ang of a high order.

48. At the State level, there should
be one whole-time Joint Registrar or
Deputy Registrar, who should be
assisted by an Officer of the Agricul-
ture Department.

49. In States where 250 or more
societies have beep formed, state level
federationg shoulgq be formed. These
institutions should provide the techni-
cal know-how to the societies.

50. In districts where a large
number of societies are organised, it
would be desirable to provide techni-
cal guidance through the district
federations of farming societies. Such
a federation may be provided with
the whole-time serviceg of an agricul-
tural graduate. Action shoud be
taken at the earliest to set up district
federations on the lines of the same
formulated by the Ministry.

51. At the project level, the special
staff for the programme should include
one worker of the extension officer
rank. In addition, one village level
worker should be appointed for each
group of 10 societies.

52. At present, no special arrange-
ments exist for non-pilot societies. It
is suggested that on village level
worker should be posted for every 10
such societies. His headquarters
shou'd be located in the light of local
conditions.
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53. Panchayati Raj bodies, like the
Zila Parishads ang Panchayat Samitis
should also be associated closely with
the programme. They should review
their problems periodically and
resolve their difficulties,

(h) Allotment of Government lands.
54, The programme of co-operative
farming has immense scope on Gov-
ernment waste lands, surplus lands
and lands reclaimed as a result of
large irrigation projects. It is essen-
tial that Government itself sets an
examp'e by encouraging co-operative
farming on lands under ils control.

55. Wherever Government waste
lands are available in compact blocks.
forming viable units, these be allottea
to cooperative farming societies. In
making such allotment the priorities
fixed by the State Government in this
regard to the various categories o.
persons entitled to such lands, should
be followed.

56. The allotment should be made
promptly and the land should be given
on a permanent or long-term basis
It should be ensured that the lanas
allotted can be cultivated in an 2co-
nomic manner. Failing this, the socie-
ties wil' face the problemg of high
cost and low returns.

57. Where large tracts of Govern-
men! lands have been reclaimed as
by the Rajasthan Canal and Chambal
projects, a sizeable area should be
earmarked for cooperative farming It
should be possib’e to plan and deve-
lop such areas as models of agro-in-
dustrial enterp-ise. Similarly, speciil
programmes should be formulated for
areas covered by Tungabhadra airo-
ject. Early stops shou'q be taken to
implement the schemes already ore-
pared for these areas. In areas whare
resettlement of displaced persons 18
being undertaken, as in Dandakaranya
cooperative farming should be intro-
duced.

58. In Maharashfra, a beginning
should be made to Introduce coopera-
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tive farming on the lands acquired by
the State Government as a result of
the imposition of ceilings on the hold-
ings of private sugar factories.

(i) Revitalisation.—59. The working
of stagnant and disintegrating sociatiss
should be carefully examined and
steps taken to put them on the right
lines. As such societies create an ad-
verse reaction all round, this aspect
of the programme should receive the
closest attention.

(j) Programme for the Fourth
Plan—60. The areas of success have
been those in which there was a con=-
junction of favourable circumstances.
Having discovered these areas special
attention must be paid to conservation
of results achieved and utilisation of
the favourable clima‘e for further pro-
gress. It shou'd also be possible to
find out other areas in which all these
factors are present fo some extent. A
programme of such purposeful selec-
tion of areas is recommended for ini-
tiating and establishing intensive pro-
grammeg in the Fourth Plan.

61. At the same time the wider
effort needed for promoting the pro-
gramme need not be stopped. Such
effort, if conducted continuously, with
discrimination, is likely to yield at
least some results in unexpected quar~
ters. Moreover, the work of dissemi~
nation of ideology which is of vital
importance would be greatly assisted
by such widespread effort.

62. The programme is in its infancy
and would take another 10—15 years,
before a significant impact is made on
the country as a whole. It is, there~
fore, emphasised that results should
not be expected hastily and that there
are no short cuts to solving the prob-
lemg of marginal and submarginal
cultivators.

63. Most of the successful societies
are in the initial stages of their d~ve-
lopment and special efforts shou'd be
made to see that they make continu-
ous progress. The programme in
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relation to both the established suc-
cessful areas and potentially successful
areas must be intensive. In these
areas, plans for development of each
individual society must be drawn up
separately, in detail and financial as-
sitance, technical guidance etc. must
be ensured. In such areas, the forma-
tion of a further 50 to 60 societies is
envisaged,

64. Besides the programme of inten-
sive development, consolidation and
reorganisation of the movement along
1ight lines should receive the utmost
attention. At present, the programme
is undey way in about 300 pilot pro-
jects. In addition to the reorganisa-
tion of those amongst the existing
gocieties which are ‘defective, it should
be possible to organise 10 to 15 gocie-
\ies in the pilot projects already sel-
ected. With purposeful selection, the
programme may be extended to conti-
guous blocks and other suitable areas
in each of which another 10 to 15
socie ies should be formed over a
period of 5 years.

65. The programme of cooperative
tarming on Governmental waste lands,
surplus lands, reclaimed lands etc.
will depend largely on the initiative
of the Government.

66. In the Fourth Plan, about 10,000
1new societies should come info exis~
tence, if support and guidance are
made available to the programme in
the manner outlined in the report.

SHRI M. M. DHARIA: In para 54
of this Statement, Sir, it is stated:

“The programme of cooperative
farming has immense scope on gov-
ernment waste lands, surplus lands
and lands reclaimed as a result of
large irrigation projectls. It is
-essential that Government itself sets
an example by encouraging coope-
rative farming on lands under its
control.”

S0, may I know whether the Govern-
ment is cons’dering to take measures
to encourage this form of cultivation
as is mentioned in para 54?

[RAJYA SABHA]

to Questions 2112

SHRI B. S. MURTHY: Yes, Sir.

SHRI M. M. DHARIA: If the ans-
wer to my question is “Yes”, then may
I know

AN HON. MEMBER: It is “Yes”.

SHRI M. M. DHARIA: Then may
I know why government land is being
given to joint stock companies com-
ing into the sector of farming? Is
there gz shift in the policy of the Gov-
ernment ?

SHRI B. S. MURTHY: That is a
separate question, but I would request
the hon. Member to help us by seeing .
that joint farming societies are en-
couraged.

SHRI G. RAMACHANDRAN: Quue
apart from any final decision that
the Government might take on this
Report, has the Ministry itself studied
this Report and is there in that Report
sufficient encouragement to push on
with cooperative farming on the data
available to them?

SHRI B. S. MURTHY: Yes, Sir.
The Ministry has thoroughly studied
this Report and it was also discussed
in consultation with the Registrars of
Cooperative Societies of the States
and also with the Ministers thereof?

SHRI M. M. DHARJIA: When the
Government is keen to have coopera-
tive farming, may we know why these
joint stock companies are being en-
couraged in this field? May we know
the reasons for this?

SHRI B. S, MURTHY: Joint stock
companies are coming forward, saying
that they would also participate in
stepping up production. They are ask-
ing for certain areas so that they
could have them on a long lease, in
order to produce improved seeds.
That is the question and I do not
think the Government has already
taken any decision about it.

SHRI P. K. KUMARAN: We have
learnt from the papers that joint stock
companies want to do farm‘ng. But
the position is that it has been the
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declared policy of the Government of
India to encourage cooperative farm-
ing, that on fallow land and land
acquired by the Government at Gov-
ernment expenditure, cooperative
farming is to be encouraged. But
now such land is being placed at the
disposal of joint stock companies., So
I want to know whether there is any
shift in the policy of the Government,
that instead of encouraging coopera-
tive farming, they want to encourage
capitalistic farming? Have they come
to the definite conclusion that capita-
listic farming is the way for us? 1
want to know what exactly is the posi-
tion.

SHRI B. S. MURTHY: Sir, no
policy decision has been taken, as far
as I know, to help the joint stock com-
panies. The policy of farming joint
societies and encouragement to them
is already there. Policies are not
easily changed,

SHRI M. R. SHERVANI: In view
of the fact that we have accepted
mixed economy as our policy, will the
Government continue to encourage
the co-operative as well as non-co-
operative units to produce more food
on wasteland?

MR. CHAIRMAN: That will conti-
nue as their policy.

SHRI B. S. MURTHY:
gestion for action, Sir.

It is a sug-

SHRI CHANDRA SHEKHAR: The
Food Minister made a policy state-
ment a few days ago that the joint
stock companies would be helped and
encouraged to take up the work of
farming. Will the Minister explain as
to whether the Food Minister, before
making that statement consulted the
Minister of Community Development

and Co-operation angd also whether the

latter concurred with the statement
made by the Food Minister?

SHRI B. S. MURTHY: Sir, the
Government aglways functions jointly.
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SHRI CHANDRA SHEKHAR: I
want to know whether this Ministry
was consulted before that policy state-
ment was made.

MR. CHAIRMAN: 1 think he has
already replied to that question.

SHRI S. K. DEY: The Government
is naturally exercised, because of the
acuteness of the food situation, about
the methods to be sdopted for secur-
ing certain essential services required
for increasing agricultural production,
and one such method is to make im-
proved seeds available. It is being
considered in some casgs that the
joint stock companies may be encou-
raged to take on some of the Govern-
ment wasteland on lease for the pro-
duction of seeds.

Mm-TeErM ELEcTIONS 1IN KERALA

*361. SHRI M P. BHARGAVA:
Will the Minister of LAW be pleased
to state:

(a) whether any representation has
been received by Government for
holding mid-term elections in Kerala;
and

(b) whether the delimitation of
all Parliamentary and Assembly cons-
tituencies has been completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI JAGA-
NATH RAO): (a) No; Sir.

(b) Yes; Sir. The Delimitation
Commission’s Order No. 7 published
in the Gazette of India as S.0. No.
1610 dated the 7th May, 1964 in res-
pect of the Delimitation of Parlia-
mentary and Assembly constituen-
cies in the State of Kerala was laid
on the Table of the Rajya Sabha on
the 4th June, 1964,

SHRI M P. BHARGAVA: Are we
to understand, Sir, that none of the
parties either at the all-India level
or at the State level, has approached
the Election Commission for hciding
elections in Kerala?



